
     
 

 

      

   

     
    

  

 
    

 

   
   

 

   

    
 

      
     

         
  

      

   
    

     

 

          
             



      
      

              

          

           

           

            

          

          

            

          

            

 

         

          

         

     

            

           

 

           

           

             
           

             
         

           
           



NATIONAT COMPANY LATV IRIBUNAL, }IU}IBAI BTNCH, IIL \IBAI
( I' \1, 1l; lil

the condition the Petitioner Comparrv n,ill deposit a sum oi ol0.tl0tl as cost

immediatelv arrd u,ill file the pending financial statements.ll'td .lnnual returits

lr'ith the Respondent within a period of 45 clays from the (l.rte oi receipt ot this

order, failing $'hich this order r,'.ill stand $'ithdra$,n.

;. The I'etition is disposed of in the.rboYe terms

V. NALLASENAPA'IHY
\lcmber (Techrrical)

M. K, SIIRA\'\'A I

l\'lembcr (J r.rtt ici.r 1 )
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